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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL

* kK

Original Application No.97/2022 (CZ)
IA No.48/2023

Kamal Tiwari
Versus

Union of India and Others

Reply on behalf of the
Respondent No.23 (Oswal
Transformers Private

Limited)

MAY IT PLEASE THIS HON'BLE TRIBUNAL

Humble respondent No.23 submit reply

as under: -

1. That the humble respondent has been

made party 1in the aforesaid OA

compliance of the Order dated

25.7.2023 whereby IA for impalement of

violators as party has been allowed.

2. That the present OA has been filed
inter-alia seeking relief to stoppage
of non forest activities, illegal

Y
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construclion upon forest land, 11 1egal
plotting, leveling ol foreat land and
not to discharge unltreated offluents
and industrial waste in FKhanra Ho.o
and 10 of Nahargarh Wildlife Danctusry

and Eco Sensitive zZone.

That application for impleading 22
party respondent appears to have feer
filed by the applicant without
verifying the facts so far as the
humble respondent is concerned.

The humble replying respondent o 27
is a private limited company and
manufacturer of Transformer which s
completely an assembling unit where a
transformer is manufactured using core

lamination, winding wire (Aluminum and

copper) doing its business at plot no
G=6'16  Industrial Areca RIICO, UL is5
important Lo mention here fhat

answering respondent. do not  have any

discharge  from Lheir manufacturing
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unit/Industry in the form of solid,
liquid or gas which could not affect
any human being environment or wild
life sanctuary. There is no pollution
of any kind in this whole process.
Bpart from this, it is further
important to mention that due to this
work of answering respondent, there 1is
no danger of any kind of pollution to
Narhargarh wild 1life Sanctuary. The
answering respondent further made
every possible effort not to violate
any kind of act and notifications
issued by the state Government and
Government of India also. As far as
water pollution is concerned, draining
even a single drop of dirty water does
not spoil from the business premises

of answering respondent.

The humble respondent was leased out
the Industrial Plot No. G-678 by the

RITCO on 13.08.1991 and thereafter the
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respondent set up the industry and
commenced business on 08.10.1992.
Respondent was regisfered as Ministry
of Micro, Small and Medium Enterprises
(MSME) on 12.3.2021. The Respondent
was issued certificate/consent dated
23.6.2016 to operate industry issued
by pollution control board, Jaipur
(Raj)which clearly state that
answering respondent industry 1s a
Green Category industry. Government of
Rajasthan issued Registration and
ILicense to work a Factory under the
prescribed rule-5 on 05.03.2021 which
is valid up to march 2026, Certificate
of SST registration issued by
Government of Rajasthan (District
Tndustries Centre), Certificate of GST
Registration Certificate issued Dby
covt. of Rajasthan dated 21.1.2020.
Photostat Copy of the Lease Deed, MSME
Registration, certificate/consent to

operate industry issued by pollution
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control Board Jaipur dated 23.6.2016,
Copy of Registration and License to
work a factory issued by Government of
Rajasthan Dated 05.3.2021, Copy of SSI
registration certificate, Photocopy of
the GST Certificate is filed and
marked as Annexure R-1 to R-6

respectively.

That unit of answering respondent is
not discharging of untreated effluents
in Nahargarh Wildlife Sanctuary. The
unit of the humble respondent 1is
located at a distant place from the
Sanctuary and also a green category

unit.

That the contents of the OA as stated
in Para No.l to 21 are denied for want
of knowledge being not related with
the answering respondent No 23 except

Para No.3 thereof.
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That so far ag contents of Para No.3
is concerned, it is submitted that the
Government of India has issued Gazette
Notification on 8.3.2019 by which Eco
Sensitive Zone of Nahargarh Wildlife
Sanctuary got declared, which cannot
be given effect retrospectively. The
humble respondent No 23 is running his
industry under requisite permission /
license / consent of the State
Government much prior to the said
notification. No new industry has been
established by the humble respondent
nor expanded of existing industries
nor permitted to it within the
boundaries of Eco Sensitive Zone. The
humble respondent is not discharging
any untreated effluent from the unit.
The applicant may be directed to
submit strict proof Lo substantiate
the allegation of discharging

untreated effluent in the Sanctuary.
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9. That the aforesaid submissions
sufficiently controvert the averments
made by the applicant for impleding
the respondent as violator / party and
as such it 1is in the interest of
justice to consider the same as reply
and accordingly dismiss the OA against

the respondent.

It is, therefore, most humbly prayed
that aforementioned reply may kindly
be accepted and taken on record and
answering respondent No 23 1is further
state not doing any non forest
activities, and not to discharging
untreated effluents and industrial
waste in Wildlife Sanctuary and Eco
Sensitive Zone and accordingly the OA
may kindly be dismissed with costs.

Yours’ Humble Respondent

ﬁ“% i\{/\ﬂcggbfouqh Counsel

{Shiv Narayan Bohra, Iskandh Sharma}
Advocates

Enrolment No. R/465/1994
Mobile No. 94140-74734 76658-37411
Email: advocatesnbohral969@gmail.com
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BEFORE THE NATTONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL
Original Application No.97/2022 (CZ)
IA No.48/2023
Kamal Tiwari

Versus

Union of India and Others

AFFIDAVIT IN SUPPORT OF REPLY

Late Shri
years, Director
pyT Ltd Through

Authorization do hereby take oath and

state as under: -
1. That being authorized signatory of the

respondent No.23 I am well conversant
with the facts and circumstances of
the case and am competent to swear
this affidavit.

2.  That annexed reply has been drafted by

i
w
4 J\ )@0

the counsel under my instructions
which is true and correct to the best
of my knowledge and belief based on
office record and legal advice.

(Deponen
VERIFICATION §5y

I, the above-named Deponent do hereby
verify that the aforesaid affidavit is
true and correct to the best of wy

knowledge, belief and 1 have not
suppressed any material therein, so help
me GOD.

- (Deponent

ATTESTED

OATH COMMISSIONER
DA 1ARTHAN MIGH COURT
e

2 6 AUG 2023
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VAMREGISTRATIONNNSE

SN &

NAME OF ENTERPRISE ]

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNITS

OFFICAL ADDRESS OF
ENTERPRISE

DATE OF INCORPORATION/
REGISTRATION OF ENTERPRISE

DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION CODE(S)

DATE OF UDYAM REGISTRATION

B

MANUFACTURING

UDYAM-RJ-17-0055495

- MIS OSWAL TRANSFORMERS PRIVATE LIMITED

General

S

SNo.| Udyog Aadha:

ar Memorundum

Units Nume

1 RJ17A0018615

. |OSWAL TRANSFORMERS PYT LTD

—
Flat/Door/Block No. G678 Name of Premises/ Building OSWAL TRANSFORMERS PVT LTD |
Village/Town VKI AREA Block 0001
Road/Strect/Lane 9F2 o City | JAIPUR |
State RAJASTHAN | | District [JAIPUR,, Pin 302013 }

| | Mobile 9414061562 Email: iuswullrfs@gmuil.\:om

08/10/1992
08/10/1992
SNo.| NIC 2 Digit NIC d Digit NIC 5 Digit Activity
el i B - el |
1 27- 2710 - Manufucture of electric 27102 - Manufacture of electric power distribution  Manutactunng
Manufacture | motors, generators, transformers trunsformers, arc-welding transformers, thuorescent |
of electricul | and electricity distribution und ballasts, transmission und distribution voltuge
equipment control uppuratus regulutors
_ - I S|
12/03/2021

Disclaimer: This is comp
Printed from hitps://udyamregistration. gov in

For any assistance, you may contact;

1. DIC
2. MSME-DI

JAIPUR URBAN
JAIPUR

Visit : www.msme.gov.in ; www.dcmsma.gov.in ; www.champions.gowv.in

uter generated statement, no signature required.

https'//udyamregistration.gov.n/PrintApplication.aspx?fudrn=f7 Y7UEDKzIp0S YObasedeA==

Y Ta I

R A

sl

o o
CHAMPION
with the
Ministry of

MSME
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Rajasthan State PolTution Contr ol Board ZO .ﬁﬁﬁ}:maﬁ 1;
N a0 :; "‘_‘ f:{‘rl*‘
A4, Institutional Avea, fhalana Doongari, Jaipur-302 004 L;%’-f,-v;a]ﬁu‘ -
i q,,fvgt t}ﬁg_’.. -
e LN bR nS
Phone: 01415159000 Fax: 0141-5159600 A /.K,Ju 3
" [w] "r~“j.‘,$'f‘,,
! Registered
/ ACRNOWL EDGEMENT - OF APPLICATION FOR CONSEN] UNDER THE WATER (PPF‘.’i RPN
CoakOL OF  POLLUTIONY  ACT, 1974 AND - THE AR (PREVENTION &  CONTIOI
LOLLUTION) AGT. 1981 FOR - SMALL - SGALE J TINY INDUSTRIES  UNDER  GREEM 140

UETO AN INVESTMENT OF RS, 5,00 CRORES.

File Nu F(ACk)/Jaipur{Jaipur{VKIA) )/ 12(1 }/2016-2017/36866-3867

Ovrder No s 2016-201

7 fAcknowledgement Cell /5 189

[ rom Date : 23/06/2016
ol enargey Acknowledgement Gell |
Rajasthan state Paliuton Control Board,

4 lastitutional Area, Jhatana Doongari, Jaipur-302 004

10
[ wal Transformers Pyt LLd
Poo oo Galaxy Plaza, A-10,

i hereby acknowledge the receipl, in Lhis office, on 22i06/2016 of your applicaton dated 17006207

Consent o Operato for (project ¢ process ! aclivity name) Power & Transformers undcs
the Water(Prevention & Cantrol Pollution) Act,1974 having capilal  cost of the
1001 Lacs Guly filled i and accompanted by prescribed tee Rs. 4,500.00 and reguisite documents

section ¢

ax

) of of

ARy

sunnowledgement of the consent application shall be treated as Consent to Operate. ! >
inder section of 25 of the Water(Prevention & Control of Pollution) Act1974 o Consent

SO

Operate  your

Distnet.Jaipur

industry — at

G-678,

Road No.

9-F-2,

Vishwakarma

Industrial

Arca,

and  hero

would be

no

naed for the

industry

(§]

ablain

pariodical

Tehsil:daipurVis

reneal

\1f

' 1 he

unit modihies

/ changes ils proces

ses previded that

wledgoment shall be subject o the provisions ol the Waler

{(Preventicn & Convol
the A (Prevention & Contol of Pollution) Acl, 1981

and the Environment (8

ronech

(SR

Auosodyement will not be used as an evidonce for ascertuning the land title and its ust

knowlcdgement s from the pomnt of view ol control of pollution, and does nol absoha 1o o
comphance of e other statutory obligations, proscribed undar any other law or instruny

g i lorce and the directions passed by the Hon'ble Courls,

w0
tme be
(NI

Gate Board shall have e dght W conduct tandom checks or call information from the

o rmal consent order prescnbing condiions el | as aeguired,
Lo NI T " . ! 5 ' .

| Industry talls under Green  Category - ANl those  Industrles! prdjects! processes  acinvilic
wihilch  are not covered under the list of Red or Orange or Green category and  are discha
waste waler and or air omissions as por Hoad Ofico Order Noo B 14(238)  PoboyRPUB G s
Laated 0030013 ‘ .

e taby

o



¢ Condition * 395

snsent s granted on the basis of dotuments uploaded online by the applicant! praject proponent IFas. -
nents found wrong on venfication then s consent shall be revaked immediately 09

s soknowiadgement for consent is vahd anly for manufacturing of transformors.

o amnowleagement is in accordance with the directions issued by the Central Polluran
cas s R 0ATTSOPOY - 117793 dated 21-10-1992

Copy To Group Incharge{ Acknowledgement Cell |

Regional Officer. Regienal Office, Rajasthan Slate Polution Control Board, Jaipur(N)

(i

Group Incharge] Acknowledgement (ol

F N\ . +BA 11 B R — P



Form-4 N i
(Prescribed3@@er rule-5) Ao
(¥ Government of Rajasthan o 3

-
-

HUNT S1U

REGISTRATION & LICENCE TO WORK A FACTORY

Registration No.:- RJ/23449 Fees Rs.:- 4100/- per year
Application No.:- R-63019/CIFB/2021

‘icence is hereby granted to M/S OSWAL TRANSFORMERS PRIVATE LIMITED valid
only for the premises described below for use as factory employing not more than 20
persons on any day during the year and using motive power not exceeding 119 HP
subject to the provisions of the Factories Act,1948 and the rule made there under

This licence shall remain in force till the 31st day of March 2026
BTE

Date:- 05/03/2021 = \%) Chief Inspector of Factories and Boilers
%4 ‘ Rajasthan, Jaipur

Description of the licensed premises
V/S OSWAL TRANSFORMERS PRIVATE LIMITED

The licenced premises shown on Plan No. PJ-292/DYCIFB/6364. Date 15/10/1998 are
Jtuated in G-678, VISHWAKARMA INDUSTRIAL AREA, JAIPUR AND , JAIPUR ana
consist of TRANSFORMER MFG. AND REPAIRING. ..

Date of Renewal Date of Expiry |  Signature of Licensing Authority
i Ny
05/03/2021 31/03/20_26 - |Py. Chiel I(lsp\ézk\b\lx, Jaipu ‘

L—/’/_ s licensea. You

This is a computer generated certificate and bears scanned signature No physical signature is required ot 1 he Tk o
can verify this license by visiting www.rajfab.rajasthan gov.in and entering Application No /1D after chcking e wiix i

vArifiantinn Aan tha naos ’
\@' A
\_ : /
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e GOYERNMENT OF RAJASTHAN
DistrictIndustries Centre, Jaipur (Urban)
) (M'CRO

ACKNOWLEDGEMENT
Part-11
1. M/4 QSWAL _TRANSFORMERS (1) _LTD, HAS FILED MEMORANDUM 1OR A MANUFACTURING/SERVIGE

ENTVERPRISS AT THEE ADDRESS G-678, ROAD NO, QF2, VKI AREA, JAIPUR ¢8R THE ITE M/ITEMS INDICATED BELOW
AS PER THE FACTS STATED IN FORM NO. 6817 AND ALLOCATED ENTREPRENEURS' ME! TORANDUM NG. AS BELOW,

2. DETAILS OFITENM/U FEMS IO BFI\L{\_N[_FA(‘IUR!NI-‘[&I_‘I_\YIC'.-I O Bii PROVIDED,
| St ltem of Mmuldcunre/ lype of service to be rendered Capacity in case of ' Imtml‘daz;fg};;dj-ctxon/
! No., | ' manufacture I _commencement of service |
‘ 4000 Nos w 08-10-1992 ;

I POW'“I‘ & DISTRIBUTION T RANSFORMERS ‘

DETAILS OF PLANT AND MACHINERY AS PER DATE-WISE INVES I‘MFNT
| Investmentin Plant dl‘ld Machmery/Equxpments o

| Sr. Date of Investmeut
. | Rrs18,00000/- - - 15-01-1992 TO 2003 ]

4. NOTE: THE ISSUE OF THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL RIGHT. THE ENTERPRISE JS REQUIRI
TO SEEK REQUISITE CLEARANCE/LICENCE/PERMIT REQU:RED UNDER STATUTORY OBLIGATION STIPULATED UNDER 'VH*
LAWS OF CENTRAL GOVERNMENT/STATE GOVERNMENT/UT ADMINISTRATION/

COURT ORDERS.
5. DATE OF CHANGE OF CATEGORY FROM MICRO/SMALL S
TO SMALL/MEDIUM OR VICE VERSA..
L S S
6. DATE OF ISSUE !/J 2011
‘ ~
7. NATURE OF ACTIVITY \ L
(MANUFACTURING-1, SERVICES-2) \ i
8. CATEGORY OF ENTERPRISS T
(MICRO-1, SMALL-2, MEDIUM-3) - ] ols 7! PART (1
-.9. ENTREPRENEURS MEMORANDUM NO. g T
;\-'!
[
X e —r =100 0L s e '\“'X‘-‘?‘
; MOYUE- s Acknowledpemeat i Dt ‘:"EJBR e
Date: 04/05/2011 eoaed be Jn ol fhe penmaient At 1 Lclak, “IL
Place: Jaipur fegistratinn Ne ) 12ogce e ) fort) \\HT‘% EI&‘?\?E -
dured.. ,JL’J G davsued eurker N
by s ol fice.
£ . ey _-D“/:F,"}'.g;—_;,

: L N g % Lo
T{"”a) ’ \b )” C%—.gdl).& %‘-) "Z‘:[-I:"/;Q\"j\:"]'q( Qﬁ(k*')i 2 G2 T} .
(\
T YT ‘?)‘ﬂr:rfm _ |
. (‘ -181’ kb(kfll NO - I SHRY ’\}[) Jc;a,l k¢ .

x—\‘ifL CX ()'YL,MCF (f_\_u..)( Aleg l{\n'ﬂu‘ ( “f“ cdy -
\\")c\uvo_ S e d :
o — zooc M
qu?&(u)z\e )( (DQ{L\L*U—j - g v
EANTS \ | |
etk Lemed, Eclidimg, A0 — 0N EE T

\\;@d xm—“»ud““ o= ﬁ_Cr’\(".ﬁ,\?ﬁ'J‘, B = =~
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Government of India

Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number :0SAAACO3806D1ZQ

["mxe’—, OSWAL TRANSFORMERS PRIVATE LIMITED

2. \1 rade Name, if any OSWAL TRANSFORMERS PRIVATE LIMITED

\ 3. \Const\mnon of Business \Private Limited Company

K 4 |Address of Principal Placeof ~ |G-678,, ROAD NO. 9F2, V.K.I AREA,, JAIPUR, Jaipur, Rajastha
. Business 302013

|

\ |

s ‘\ Date of Liability \01/07/2017

| < .

| 6 \ Date of Validity \From 01/07/2017 \To )Not Applicable
' 1. Type of Registration "\1

Regul 0|

B = e

| | ;i B

\ \ {‘fi _ A5

| &fr*x '3"“‘- <

“ \. TR ,.k&‘

| 8 ‘lPaniculars of Approving Authority Rajasthan Goods and Services Tax Act, 2017 ]
1‘ Signature

‘l .

|

1

¥

[\ Name

\RAM PRASAD VERMA

\ Designation \Deputy Commissioner

|
{ Jurisdictional Office \Circle-E Jaipur R

\?Date of issue of Certificate kl/Ol/ZOZO

hpl xyul atall places of Ruauww()mu(:) in the State

|
‘\\otc The registration certificate is required o be prunnmnlly d

Thisis a system generated digitally signed Registration Certificate issued based on the approval of application granted on 21/01/2020 by
the jurisdictional authority.

™"\ TYULATES -
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Annexure A
frpita

25

Details of Additional Place of Business(s)

GSTIN 08AAACOS5806D | 2Q

Legal Name OSWAL TRANSFORMERS PRIVATE LIMITED

Trade Name, if any OSWAL TRANSFORMERS PRIVATE LIMITED

Total Number of Additional Places of Business(s) in the State 2

Sr. No, Address
1 KHASRA NO. 42, OSWAL TRAN
JAIPUR, Jaipur, Rajasthan, 302013

: 2 L-12, RAMESHWAR DHAM W SIKAR ROAD RAMALYAWALA, JAIPUR, Jaipur, Rajasthan,
2 302013

SFORMERS PVT LTD UNIT [I, BEED JAISALYA V K., AREA,
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Annexure B

26
GSTIN 08AAACOS5806D1Z0Q
Legal Name OSWAL TRANSFORMERS PRIVATE LIMITED
Trade Name, if any OSWAL TRANSFORMERS PRIVATE LIMITED

Details of Managing / Whole-time Directors and Key Managerial Persons

1 i 3 Name MOTI LAL CHORARIA
V;;ii'\: Designation/Status DIRECTOR
) Resident of State Rajasthan
2 Name RAJENDRA KUMAR SHARMA
Designation/Status DIRECTOR
Resident of State Rajasthan
Name ALOK TATER
Designation/Status DIRECTOR
Resident of State Rajasthan

a/P S CIVEIR. s e __—J



401
7/

BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL

Original Application No.97/2022 (CZ)
1A No.48/2023
Kamal Tiwari
Versus

Union of India and Others

AFFIDAVIT IN SUPPORT OF THE DOCUMENTS

I, Moti Lal Choraria s/o Late Shri

Mangilal Choraria aged S2.years, Director

of the Oswal Transformers PVT Ltd Through

Authorization do hereby take oath and

state as under: -

1. That being authorized signatory of the
respondent No.23 I am well conversant
with the facts and circumstances of
the case and am competent o swear
this affidavit.

2. That annexed documents Annexure Rl to
R5 is true and correct Photostat coOpPY
of the original / office copy-

(Deponen )

VERIFICATION

1, the above-named Deponent do hereby
verify that the aforesaid affidavit 1is
true and correct to the pest of my
knowledge, pelief and 1 have not
suppressed any material therein, SO help

me GOD.

(Deponen

 ATTESTED,

OATH COMMI

ER
RAJASTHAN g 9
JAIPUR BENCH, 24
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, CENTRAL
ZONE, BENCH, BHOPAL

Original Application No. 97/2022 (CZ)
IA No. 48/2023

Kamal Tiwari
Versus

Union of India & Others

Know all men by these {resents that [/we the undersigned D Mot lal, Corallh -

Son of Shri W& Mavdey

..................................... y L R L FE R R - A T

A-LTR. NMSaecw dagesa

in the above case do hereby make, constitute and appoint Mr. Shiv Narayan Bohra, Iskandh,
Advocates, my/our true and lawful attorneys, for my/our name, and on my/our behalf to appear
plead and act in the said case, and more particularly to draw, make, present, withdraw, amend
represent and verify petition, plaints or written statements and to make, present applications or
petition in the court, to present, withdraw and receive documents and any money from the court or
form the opposite party either in execution of the decree of otherwise, and on receipt of payment
thereof to sing and deliver for me/us proper receipts and discharges for the same, to compromise
or to refer the case to arbitration, to seek execution of the decree or any orders in the case, to draw,
make present, withdraw, amend and represent any memorandum of appeal or cross objections in
any appeal arising or to seek reviews or revision of any judgments, decree or order in the case, to
appear, conduct and plead in all such writ/appeals/revisions and reviews, and to do all other
lawful acts and things as effectually as I/ we could do the same whether being personally present or
otherwise, my/our said counsel is/are also hereby authorized and empowered to instruct, engage
or appoint any other any other counsel or counsels to appear, plead and act with or for him/ them
in his/their absence or otherwise as my/our said counsel my think proper to do so, all acts of such
counsel or counsels shall be equally and similarly and binding on me/ us as if done be my/our said
counsel and as if done by me/us personally. I/ we hereby agree that if any part of the said counsel’s
fee remains unpaid before the first hearing of the case or if any hearing of the case be fixed on tour
or at any other place except the usual court premises ,then my /our said counsel will not be bound
to appear before the count. The counsel’s fee now settled and agreed to is in respect of this court
and for the pending proceeding only. Any fresh action hereafter taken will entitle the counsel to
fresh fees I/we also agree that if the case be dismissed in default or it be proceeded ex-party under
any circumstances whatsoever the said counsel shall not be held responsible for the same and all
whatsoever my/our said counsel shall do in connection with the said case, I/ we do hereby agree to
ratify and confirm .any costs awarded in the case at any time in my/our favour shall from part of
the counsel’s claim and shall be payable to him/them in addition to his/ their fees in the case.

IN WITNESS WHEREOF I/we have hereto set my /our hand(s)

at__\31vvv the_ 24, - 5 .-20273, dayof
said counsel(s)

s )
COU?go%/ [\F\,m,»;_ CLIENT (s

Shiv Narayan Bohra, Advocate 1.,
Enr. No. R/465/1994

Mob. 9414074734
E-mail: advocatesnbohra1969@gmail.com 2.

__and delivered to the

AL CROAATL Regident of TeECien . CQUOAL | \RA WIYS Dicpy Pud
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M Gmall Shiv Narayan Bohra <advocatesnbohra1969@gmail.com>

Copy Of Reply in The Case Of Kamal Tiwari vs Union Of India and Others in OA :
97/2022

1 message

Shiv Narayan Bohra <advocatesnbohra1969@gmail.com> Sat, Aug 26, 2023 at 6:01 PM
To: NGT/ Adv Krishan Sharma <advocatekrishna@gmail.com>

Dear sir,
Please find attached copy of the reply on behalf of respondent number:23 (Oswal Transformers Private Limited)

Thanks & Regards,

S.N.Bohra

(Advocate Rajasthan High Court, Jaipur)
Mob. No: - 9414074734

.@ reply of OA 97 2022 for respondent no.23 Oswal tranformers private limited (1).pdf
7502K



